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&gainst hlm

0.4, - 92/96

Hon'ble Mr..K.D, Sahg, Member (a)

R ]

Heard the learned counsel for the applicéant

.on the question of admission. The applicant herein

Smt, Nawal Kishori Devi, EDBPEM who was under put off
duty, was brought back to duty &@s EDBPM, Fyarepur EDBO,

D, Bangra g.0, with effecﬁ from 18th August, 1993 by

‘Memo No, 385 dated 18.8.1993 (Annexure-&/1), It is

submitted.tha@t by the impugned order as at Aﬁnexure;A/s_
déted-2.2.1996, she has been ordered for being placed -
under put vff duty g?;h immedidte effect on the ground
that a dlSClpllnary proceeding is under contemplatlon

mgalnst her, By thlS appllﬂatlon, the dbove sald order

dated 2. 2.1996 is a:;d to be duashed. Interlm rellef

prayed for is to stay operation of the‘order as cantalned

at Annexure-h/6,8s @fores?id,till finzl adjudication of

/]
this case,

2. This-is @ Division Bench mé@tter, At present no

Division Bench is avéiléble and there is no likelihood

that the Division Bench will be availeble shortly.

- &gainst this background,@nd considering the submissions

of the learned-counsel for the dpplicént that any~E{D'

A ent cannot be 1aced under Dut of dut Werhsut enqﬂary

‘under the dlSCLpllndrY and apveal rulegkls contemplated

L

,dnd the Respond@nt No.4 h@s issued the

1mpugned order in V1olatlon of the Rules and with .

mala fide 1ntent19ns, I admit thJ.s appll.Cctlon. Issue

| notlcas to the reSpondentS.‘Written stdtement should

be filed with;bn four weeks. Rejoinder, if eny, should be

- filed W1th1n a week thereofter. ReQuisites to be filed

immedlately. |

P, T, O.




3. - The ledrned couhsél'for the applican»smbmits“

~f

 that the épplicant h@s not been served witﬁ‘%hég
‘,014%7 ihpugned order &nd he is still working as EDBFY,
 Pyarepur EDBO, I,therefore, further direct that
.st&tus quo should be-maintained for a period of 14

days pbefore which date the respondents shall file

N . show=cause @s to why the interim order shall not be
~for hedring

. made absolute, List this case on 28.2.1996/on the
question of interim relief, Let'a copy of this order

?

N ; Y A
be hénded over to the learned counsel for the app11c3£tr -
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 Member (&)
- gf)é\ 2 _ - Hon'ble Mr, K,D.Saha, Member {Aa)
28.2.19%96" . - |
Heard learned counsel for the - i '

parties, Mr, N.,P.Sinha, ftor the applicant R

and Mr. J,N.Pahdey, Senior Standing Counsel

e . N T “.
r g;}&Aﬁ)( %;Q- : for the respondents. On behalf of the respondents’
{\\ - Lg 4 ' . : Y1 S
NS Vs EUYA » ) ®
ég;i“‘ N . a written statement has been filed and the applicant, ~-
NV WL has filed & rejoinder. In»their reply |[the respondents
- e clarify that in the memo no.F1-2/73.74| dated 2.2.1996

(Annexure-A/6), by'which‘;he applicant was put off

adty, it was inadveitantly mentioned "whereas a
disciplinary proqeeding ggainst Smt. Nawal Kishori Devi
EDBPM’Pyarepu:bin a/c with D.Bangra is under contempla-
tiqn", tﬁe'acﬁual pos%tion is that a criminal proceeding
agaiﬁst ﬂer is pending and dccordingly, the above ‘said

memorandum at Annexure-A/6 has since been amended by the
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respondents by corrigendum memo NoO.F1-.2/73-74 dated
16,2,1996 ep_;eéd_”Whereas‘a criminal proceeding aéainst
Smt. Nawal Kishori Devi EDBPM Pyarepur in e/b with D.,Bangra
50 is pending" instead of "Whereas a disciplinary proceed-
ing against Smt. Nawal Kighori Devi EDBPM Pyarepur in a/c
with D.Bangra So is under contemplation.” It is further
stated xhat in the written statement that out of the three
criminal cases, one is still pending against her and she

has been declared apsconder in the crlminal case with

effect from 12 9.1985 in r/o IR No 1567/85 (GR No.937/74)

state Vrs. Nawal Kishori' Devi pending in the court of the ~

 Sub-Divisional Judicial Magistrate Gopalganj having refe-

rence to Baikunthpur P.S. Case No,15(10)74 U/S 409 IPC  —
registered in'cdnnection‘with'the frauduleht.payﬁent of
Tezpur MO‘N0.3428 dated 12,12.1973 for Rs.250/- P/T ‘

Sri Lal jhari Sah, Thetleareed counsel for the respondents

submits that agains£ this background the interim order of

maintaining status que as passed on 14.2,1996 by the

Tripunal should be vacated forthwith,

2. Considering the submissions of the counsel() for

the parties and after going through the averments, I hereby

vacete the interim order of maintaining status quo as

passed on 14.2.1996.

3. ' As the plead ings are complete, list this case

~ (K.D.Saha)
Member (Aa)

for final hearing on 20.3.1996.
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3/20,3,96 Shri M. L, Paswan. Registrar Incharge.,

Since the D, B, is not available at present
this case be adJourned Sine Die till Hhe D.B. is
available. -

' : v ( ML L. Paswan)

PKL . = . C N |

Reglstrar 1/C

4./ 24.2.99. In view of the subm1=51on made by Shri I.D, Pr

the counsel for the appllcant, llst it on
direction,

12.3.99 fo

/cBs/ S - (L.
5/12,03,99 _Shri I, D'Prasad, Counsel for'the applicant
Learned counsel for the applicant states t
the. 2pplicant does no want to press this caxe he; ;
he may be permltgcd to W1thdraw this case,
we. have Considered the mattelr, The caée is
dlsmlssed @8 not presszed by the applicant, _‘kf: -
(Laks hman”Jha) X iijtiéiga- D
. ® N\ cP d
SKJ Member(Jy) -

Membe r (A)




